Sixteenth Loksabha
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Title: Further discussion on the motion for the consideration of the Sixth
Schedule to the Constituion (Amendment) Bill, 2015, moved by Shri
Vincent H. Pala on the 5th August, 2016 (Bill Withdrawn).

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Thank you, Deputy Speaker, Sir. First of all, I
would like to express my gratefulness to the hon. Member, and my
friend, Shri Vincent Pala ji, for introducing and moving this important
Constitutional (Amendment) Bill. I also thank all the hon. Members
who had taken part in the entire discussion.

16 26 hrs (Shri Kalraj Mishra in the Chair)
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entire objective of the Constitutional (Amendment) Bill, I can categorise
in three parts. One is the demand to increase the number of members in
the District Council from 30 to 40 as originally envisaged in the
Constitution of India. Second is to bring traditional occupation of tribals
relating to mines and minerals under the legislative competence of the
District Council. Third is to protect the customary practices and interest
of the tribals. These are the three broad demands made by the hon.
Member.

Now, let me first of all admit that merely creation of Autonomous
Councils do not meet the entire aspiration of the people. UX, 39 dl
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SHRI VINCENT H. PALA (SHILLONG): Thank you, Sir.



Thank you, hon. Minister, for giving such an excellent reply. I
express my gratefulness to all the Members who have participated. I am
proud to say on behalf of my people that this is the longest ever
discussion on a Private Member’s Bill. I have collected nine CDs

showing who have supported and who have opposed the Bill.
HON. CHAIRPERSON : You have made history!
SHRI VINCENT H. PALA : Thank you for helping me make history!

I am grateful to the Minister. He has said that the Cabinet Note
has been prepared and most of the proposals which we have given — not
only by me but by many other Members who have spoken including
Shri Bhartruhari Mahtab who has spoken a lot — will be incorporated. |
do not know when the Bill would be brought but the people of
Meghalaya expect the Bill to be brought in this Session. The election for
the Council has been announced and will be conducted in February. If
we pass the Bill in this Session, the election can be fought on the basis

of the new law in which so many things will be incorporated.

First of all, I want to stress that in the Sixth Schedule, on the 1ssue
of mines, there is a bit of a clash because of the land tenure system. The
land belongs to the tribal people. It cannot be purchased or auctioned by
the Government. This being the case, when you bring the Bill for
amendment, that has to be taken care. Under the present land tenure
system, all the major minerals, coal, limestone, and uranium have to be
auctioned by the Government. The land belongs to the tribal people as
per the latest Supreme Court ruling and so the mines also belong to the
tribal people. Therefore, the law has to be made in such a way that there

is no clash. This has to be examined properly.



Secondly, the hon. Minister has spoken about the customary laws.
For example, most of the tribal people from Khasi and Jaintia
communities are good at handicrafts and efficient in the textile industry.
I would suggest that the Government should set up an autonomous
research centre here instead of setting up such centres in Kolkata or
Mumbai where people from the North-East would go and work. If they
set up a textile industry research centre in the North-East, the people
there could be employed. If this is also included in the new law, either in
the Bill or in the rules, the people of the North-East will be greatly
benefited.

Sir, as 90 per cent of the Northeast 1s surrounded by the
international border, Land Custom Stations along the border can be
worked out. All the Land Custom Stations which have already been
under construction have been delayed because of different reasons. For
example, we had laid the foundation stone for Dawki Land Custom
Station but the work on it is very slow. I am told that the company has
gone into bankruptcy. 1 think the Home Ministry should review it and
see 1f something could be done. Special care has to be taken with regard
to this so that not one or two stations are made functional but a way is
made for many more to follow so that the tribal and the landlock areas

can be developed.

Our Constitution clearly says that Para 12 (a)(b) is just like a
Constitution within the Constitution which empowers the Government
to recommend to the President of India to give notification in favour of
the District Council. I think this Para 12 (a)(b) can be implemented for

mines and other regulations also.



[ am happy with all the answers you have given. Most of the
Members who spoke, especially from BJP, have supported the Bill and
have given some suggestions also. As you have given an assurance that
we are going to pass this Bill, I do not have any problem in withdrawing
the Bill.

I beg to move for leave to withdraw the Bill further to amend the
Sixth Schedule to the Constitution of India in its application to
constitution of District Councils and powers of the District Councils and

Regional Councils.

HON. CHAIRPERSON : The question is:

“That leave be granted to withdraw the Bill further to amend the
Sixth Schedule to the Constitution of India in its application to
constitution of District Councils and powers of the District
Councils and Regional Councils.”

The motion was adopted.

SHRI VINCENT H. PALA : I withdraw the Bill.

HON. CHAIRPERSON: Hon. Members, President’s recommendation
for consideration has not been received on Item Nos. 175 and 176. So,

the House will now take up Item No.177.






